




Registered & Corporate Office: 611, D Mall, Plot No. A-1, Netaji Subhash Place, Pitampura,
New Delhi-110 034. Tel: +91-11-45320000 | Eamil Id: info@prudentarc.com
CIN: U74900DL2011PLC225445

A notice is hereby given that the following Borrower/s and (Co-borrower) have defaulted in the repayment of principal and interest of the loans facility
obtained by them from the Bank and the loans have been classified as Non-Performing Assets (NPA). The notices were issued to them under Section
13(2) of Securitization and Re-construction of Financial Assets and Enforcement of Security Interest Act 2002 on their last known addresses, but
they have been returned unserved and as such they are hereby informed by way of this public notice.

1

DJ RASHYABABU
MIKE & LIGHTING /
UGONGMS0000039

692

Survey No 598, Door No 12-87 Total area 1089 Sq feets or 121 Sq Yards ACC
Property situated at in Pedaganjam, Chinaganjam Mandal, Bapatla District.
Bounded By: North : Property Belongs To Choppavarapu Paul South : Execu-
tant Remaining Site East : Panchayathi Road West : Property Belongs To Pala-
parthi Koteswara Rao And Others.

13-07-2026 01-08-2025 Rs.10,83,260
(06/07/2026)

Sr.
No

Name of the
Borrower / Loan

Account

Details of Properties /
Address of Secured Assets to be Enforced

Date of
Notice

Date of
NPA

Amount
outstanding

(As on the date
of notice)

DDEEMMAANNDD NNOOTTIICCEE

2

E GOPIKRISHNA
DRY FRUITS CEN-

TER / UGR-
MDMS0000068271

An extent of 410.38 Sq.yds. i.e., 343.12 Sq.mtrs. with North facing RCC Building
situated at Door No: 1-103 Lakshmipuram village of Devarapalli mandal in East
Godavari District, under survey No: 48-6. SRO, Kovvur in East Godavari District.
Boundaries are. Boundaries are. North : FT 68.6 Width Of 4 Yds Road South : Ft
64.0 Site Of Penjarla Satyavathi & Vabilisetti Bhavani East : Ft 54.6 Site Of Penjarla
Satyavathi & Vabilisetti Bhavani West : Ft 57.0 Site Of Earothu Annavaram.

13-07-2026 31-12-2025 Rs.10,08,279
(06/07/2026)

3

MAA METRO SHOE
MART /

UGKURMS0000025
957

All the Open Plot No (28), admeasuring (30' 0" ft x 40' 0" ft) OR (133.33) square
yards being part of the land comprised in Survey No's : 836 of Nandikotkur Vil-
lage Accounts & Nandikotkur Mandal, Nandyal District, Andhra Pradesh. As
Bounded By : North : 33" Ft Wide Road, South : Lad of Kondalaiah, East : Plot
No: 29, West : Plot No: 27

13-07-2026 01-09-2025 Rs.8,62,291
(06/07/2026)

4

NAGARAJU DAIRY
FARM / UG-

GNTMS0000062610

The Schedule Property Cover Undfr Regd Gift Deed Date 30.04.2024 With Doc-
ument No-23944 Of 2024, Registered Narasaraopet Sro. Guntur Dist, Guntur
Sub Registration Mangalagiri Mandalam, Kaza Village And Grama Panchayathi
The Property Admeasuring An Extent Of 96.8 Sq.Yds.Bearing House No-2-64,
Assessment No-40, Comprised In Survey No 343-1, Situated In Kaza Village
Within The Sub Registration District Narasaraopet (R.O) Bounded By: North
:Property Of Meda Venkatarao South :Panchayat Road East :Property Of Chit-
tipothula Prakasarao West :Panchayat Road

13-07-2026 01-09-2025 Rs.8,69,990
(06/07/2026)

5

NANDINI LADIES
TAILORS /

UGONGMS0000048
595

As per Sale Deed Doc no. 27613/2024 Survey No 652, Near Door No:2-22, Total
area 120 Sq Yards or 1080 sq feets Open Land situated at Karavadi Village,
Ongole Mandal, Prakasam District. Bounded By North :Kotu Srikanth Property
And Joint Way Some Extent South : Busarapalli Veeraiah To Curve South Pan-
chayathi Road East :Nidamanuri Lakshmi Narayana Property West :Tanikonda
Sujatha Site.

13-07-2026 01-09-2025 Rs.8,28,046
(06/07/2026 )

6

RUCHI SWEET
HOME / UGR-

MDMS0000038506

An Vacant Site Near Door No. 9-95 Consisting Of 868.5 Sq.Feet Or 96.8
Sq.Yards In Survey No: 262/6, Vemagiri Villege, Kadiyam Mandal, East Godavari
District, Andhra Pradesh Bounded By : 96.8 Sqyards North : House Belongs
To Srikappla Samson, South : Houses Belongs To Smt.Vegisetti Kalapna And
Sri Bandi Lavaji, East : House Sbelongs To Smt.Nalli Victoria And Smt.Pula-
pakura Pushpa Kumari, West : 31ft Panchayat Road Situated Kadiyam Sub
Registrar, Kadiyam Mandalam, East Godavari, Andhra Pradesh.

13-07-2026 01/08/2025 Rs.13,55,929
(06/07/2026 )

7

SAI PAPER
PLATES /

UGKKNMS0000039
803

Titled House,Door.No:15-97consistingof 102.561 Sq.Mtrs. Or 122.666sq. Yards
Land Parcel No.325 In Survey No: 110/1, Kasimkota Village,Kasimkota Mandal,
Anakapalli Dist, Andhrapradesh. Bounded By: 122.666sq.Yds Plinth Area 375
Sq.Feet House Aged 50 Years North : Commonway, South : Site Belongs To
Venkatesh, East: Common Way To Some Extent And Vacant Site House Belongs
To Smt Routhu Srinivasa Rao, West: House Belongs To Routhu Lovaraju Situated
At Anakapalli, Subregistrer, Kasimkota Rural, Anakapalli Dist, Andhra Pradesh.

13-07-2026 02/07/2025 Rs.10,90,979
(06/07/2026 )

8
T BHAGAVAN DAS

DAIRY FARM /
UGKURMS0000030

241

All the Open Plot No (26&26A), admeasuring 117.22 square yards, being part of
the land comprised in Survey No's: 122/1, of Laxmipuram Village Accounts & Gram
Panchayat, Kallur Mandal, Kurnool District, Andhra Pradesh Bounded By North
: Plot No: 27, South : Plot No: 25, East : Deva raju land, West : 20' 0" Wide Road.

13-07-2026 02/07/2025 Rs.7,75,682
(06/07/2026 )

9

TEA TIME / UGR-
MDMS0000051718

An extent of 69.70 sq. yards i.e., 58.27 sq. mtrs with North facing RCC Building
situated at Door No: 1-24, Murari village of Gandepalli mandal in Kakinada Dis-
trict, under Survey No: 553/1A, SRO, Rajanagaram in East Godavari District
Boundaries are: North : 18-OFT-Panchayat Street, South : 18-OFT-Site be-
longs to Kadhe Ganga Raju, East : 35-6FT-House of GumpaAppayya, West :
34-1FT-Part of House in this schedule property.

13-07-2026 01/08/2025 Rs.13,99,585
(06/07/2026 )

10

VEERABHADRA
SEA FOODS / UGB-

HIMS0000030912

An extent 79.5 Sq.Yds or 66.46 Sq.mts RCC house with door no 16-5-466, As-
sessment no 1077012383 is situated in Re-RS No. 482/2, old ward 26, present
ward no 13, Y S R Nagar NarasapuramNarasapuram Municipal area Narasa-
puram mandal Narasapuram SRO, West Godavari District. Bounded By: North
: Road, South : Vidiyala Rajeswari House, East : Md. Gracy Begum House,
West : Gogulamanda Rojarani house.

13-07-2026 02-07-2025 Rs.12,71,821
(06/07/2026 )

11

SANJANA DEVI
NURSERY AND

GARDENS / UGR-
MDMS0000075409

An extent of 243.00 Sq.yds. with 203.17 Sq.mtrs.. with North RCC Building sit-
uated at Door No: 11-178/1 Kadiyapulanka village of Kadiyam mandal in East
Godavari District, under survey No: 327 SRO, Kadiyam in East Godavari District.
Boundaries:- North : Panchayat Road, South : Site and Tiled House belongs
to Vasamsetti Narayanamma, East : Site and Tiled House belongs to Sri
Munganda Venkatesulu, West : RCC Building belongs to Sri Paluri Ammiraju.

20-07-2026 01/01/2026 Rs.22,76,333
(16/07/2026)

The above Borrower(s) and /or their Guarantor(s) (whenever applicable) are hereby called upon to make payment of outstanding amount within
60 days from the date of publication of this notice, failing which further steps will be taken after expiry of 60 days from the date of this notice under
sub-section (4) of Section 13 of Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002.
The borrower’s attention is invited to provisions of Sub-section(8) of Section 13 of the Act, in respect of time available to redeem the
secured assets.

Date: 08.08.2026 SD/- Authorized Officer
Place: ANDHRA PRADESH Prudent ARC Limited

U GRO Capital Limited
B-17, Fourth Floor, Art Guild House, Phoenix Market City, Kurla (West), Mumbai- 400070

POSSESSION NOTICE APPENDIX IV MSEE RULE 8M1NN MFOR IMMOVABLE PROPERTYN
Whereas, the undersigned being the Authorized Officer of UGRO Capital Limited, having its registered office at B-17, Fourth
Floor, Art Guild House, Phoenix Market City, Kurla (West), Mumbai- 400070 ,under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of the powers conferred under
Section 13 (12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002, issued a demand notice to repay the
amount mentioned in the notice together with interest thereon, within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him under
sub-section (4) of Section 13 of the Act read with Rule 8 of the said rules of the Security Interest (Enforcement) Rules 2002.on
the day, month and year mentioned below.
The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with
the property will be subject to the charge of UGRO Capital Limited for the amount mentioned in the notice together with in-
terest thereon. The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time
available, to redeem the secured assets.

Borrower Details Demand Notice
Date and Amount Mortgaged Property Possession

Date

04-08-2026
All that the Flat No. 101, in First floor, of "Swarna Kuteer",
with super built up area 1446 Square Feets including com-
mon areas and one car parking, along with undivided
share of land admeasuring 25 Square Yards, out of 238
Square Yards, on Plot No. P-66, in Sy.Nos. 254 & 256,
Situated at Manchirevula Village, under Narsingi Munici-
pality, Gandipet Mandal, Rangareddy District, Telangana.
BOUNDARIES: SCHEDULE ‘A‘ PROPERTY (LAND)
NORTH : Plot No. P-67, SOUTH : 40' Wide Road, EAST
: Plot No. P-66/Part, WEST : Plot No. P-61.
SCHEDULE ‘B‘ PROPERTY (FLAT) NORTH : Corridor
& Stair Case, SOUTH : Open To Sky, EAST : Open To
Sky, WEST : Open To Sky.

Demand Notice
dated 07/05/2026
for an amount of
Rs.75,12,576.00/-
(Rupees Seventy-
Five Lakh Twelve

Thousand Five Hun-
dred Seventy-Six

Only)
As on

06/05/2026

Sl.
No.
1 1) SWARNA AGRO

2) VENKATESWARA
RAO KOSARAJU
3) NISHOAK
KOSARAJU
4) SWARNA DEVI
KOSARAJU
Loan Account Number:
UGHYDTH0000012822

Date: 08/08/2026 Sd/-(Authorised Officer)
Place: TELANGANA For UGRO Capital Limited

RReeggdd OOffffiiccee:: Indian Rayon Compound, Veraval, Gujarat - 362 266 I [T) +91 2243567100 I
(Toll free) 1800 270 7000 I CIN: U65922GJ2009PLC083779 I homefinance.adityabirlacapital.com
BBrraanncchh OOffffiiccee-- 3rd Floor, Vamshiram's Jyothi Prime, Unit No-303-304, Municipal
No.6-3-251/7/1&2, Post office Road, above SBI Bank, GVK one Back side, Banjara
Hills, Hyderabad, Telangana 500034

AAPPPPEENNDDIIXX IIVV
[[SSeeee RRuullee 88 ((11)) ooff tthhee SSeeccuurriittyy IInntteerreesstt ((EEnnffoorrcceemmeenntt)) RRuulleess,, 22000022]]

PPoosssseessssiioonn NNoottiiccee ((ffoorr IImmmmoovvaabbllee PPrrooppeerrttyy))
Whereas, The undersigned being the authorized officer of AAddiittyyaa BBiirrllaa
HHoouussiinngg FFiinnaannccee LLiimmiitteedd under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (54 of
2002) and in exercise of powers conferred under Section 13(12) read with
Rule 3 of the Security Interest (Enforcement) Rules, 2002 had issued a
ddeemmaanndd nnoottiiccee ddaatteedd 0066//0055//22002266 ccaalllliinngg uuppoonn tthhee bboorrrroowweerrss PPIITTTTAALLAA
TTHHRRIIVVEENNII && PPIITTTTAALLAA MMAALLLLEESSHH mmeennttiioonneedd iinn tthhee nnoottiiccee bbeeiinngg ooff RRss..
1122,,5588,,443333 //-- ((RRuuppeeeess TTwweellvvee llaaccss FFiiffttyy EEiigghhtt tthhoouussaanndd aanndd FFoouurr hhuunnddrreedd
tthhiirrttyy tthhrreeee OOnnllyy))within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to
the borrowers and to the public in general that the undersigned has taken
Possession of the property described herein below in exercise of the pow-
ers conferred on him/her under Section 13(4) of the said Act. read with Rule
8 of the Security Interest (Enforcement) Rules, 2002 oonn tthhiiss 0055tthh ddaayy ooff
AAuugguusstt ooff tthhee yyeeaarr,, 22002266..
The borrowers in particular and the public in general is hereby cautioned
not to deal with the property and any dealings with the property will be
subject to the charge of the AAddiittyyaa BBiirrllaa HHoouussiinngg FFiinnaannccee LLiimmiitteedd for an
amount of RRss.. 1122,,5588,,443333 //-- ((RRuuppeeeess TTwweellvvee llaaccss FFiiffttyy EEiigghhtt tthhoouussaanndd aanndd
FFoouurr hhuunnddrreedd tthhiirrttyy tthhrreeee OOnnllyy)) interest thereon. Borrowers attention is
invited to the provisions of Sub-section 8 of Section 13 of the Act., in
respect of time available, to redeem the secured assets.

DDEESSCCRRIIPPTTIIOONN OOFF TTHHEE IIMMMMOOVVAABBLLEE PPRROOPPEERRTTYY
All That Piece And Parcel Of H.No.3-87a5, Total Area 299.44 Sq. Yrds. Built
Up Area 376.16 Sq Fts Rcc And 341.54 Sq Fts Tin Shed, On Ground Floor,
Situated At Vengalaipet Shivar, Pegadapally Mandal, Under The Limits
Vengalaipet Gram Panchayati, Karimnagar, Pegadapalle, Jagtial, Telangana,
505532 And BBoouunnddeedd AAss:: East: Open Place Of Pittala Bheemaiah, West:
House Of Pittala Ravi, North: Road, South: Open Place Of Chiluka Narayana
DDaattee:: 0055..0088..22002266 AAuutthhoorriisseedd OOffffiicceerr
PPllaaccee:: KKAARRIIMMNNAAGGAARR AAddiittyyaa BBiirrllaa HHoouussiinngg FFiinnaannccee LLiimmiitteedd

1.
____________________RELEVANT PARTICULARS

2.
____________________

3.
____________________

4.
____________________

5.
____________________

6.
____________________

7.
8.
____________________

9.
____________________

10.
____________________

11.
____________________

12.

____________________

13.
____________________

Name of the corporate debtor along
with PAN & CIN/ LLP No.

Number of employees/ workmen

Details of place where majority of fixed
assets are located

Quantity and value of main products/
services sold in the last financial year

28.08.2026Date of issue of provisional list of
prospective resolution applicants

Eligibility for resolution applicants under section
25(2)(h) of the Code is available at URL:

Last date for submission of objections to
provisional list

02.09.2026

Address of the registered office

Date of issue of final list of prospective
resolution applicants

URL of website
Not Applicable as there is no immovable
property with the Corporate Debtor

Eligibility for resolution applicants under
section 25(2)(h) of the Code and can be
obtained by sending an Email at:
cirp.gvktokisud@gmail.com

Last date for receipt of expression of interest

The required details can be obtained by
sending an Email at:
cirp.gvktokisud@gmail.com after submitting the
confidentiality undertaking.

GVK COAL (TOKISUD) COMPANY PRIVATE LIMITED
CIN: U10101TG2005PTC047275

Not ApplicableInstalled capacity of main products/ services

Further details including last available
financial statements (with schedules) of
two years, lists of creditorsare availableat

14.
____________________

Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

10.09.2026

15.
____________________

Last date for submission of resolution plans 12.10.2026____________________

Not Available

24.08.2026

16. Process email id to submit Expression of Interest cirp.gvktokisud@gmail.com

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

GVK COAL (TOKISUD) COMPANY PRIVATE LIMITED (IN CIRP)
(COAL MINING)

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

156-159, Paigah House, Sardar Patel Road,
Secunderabad, Hyderabad, Hyderabad,
Telangana, India, 500003.

Dhaval Jitendrakumar Mistry,
Resolution Professional of

GVK Coal (Tokisud) Company Private Limited (in CIRP)
Regn No.: IBBI/IPA-001/IP-P-01853/2019 -2020/12849

AFA valid till 30-Jun-27
Reg. Add: 9-B, Vardan Complex, Near Vimal House, Lakhudi Circle,

Navrangpura, Ahmedabad, Gujarat, 380009
Email – cadhavalmistry@yahoo.com

07.09.2026

Nil

____________________

____________________
There is no business operation in last 5 years.

17. Details of the corporate debtor's registration
status as MSME

NOT REGISTERED
____________________

Date: 08.08.2026
Place: Ahmedabad

POSSESSION NOTICE UNDER RULE 8(1) OF THE SARFAESI ACT, 2002
Whereas the Undersigned being the Authorized Officer of Nido Home Finance Limited (formerly known as Edelweiss
Housing Finance Limited) under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest (Second) Ordinance, 2002 (order 3 of 2002) and in exercise of powers conferred under Section 13(12) read with
Rule 3 of the Security interest (Enforcement) Rules 2002 issued Demand Notices to the Borrower/s as detailed hereunder,
calling upon the respective Borrowers to repay the amount mentioned in the said notices with all costs, charges and
expenses till actual date of payment within 60 days from the receipt of the same. The said Borrowers/Co borrowers hav-
ing failed to repay the amount, notice is hereby given to the Borrowers/Co borrowers and the public in general that the
undersigned has taken Constructive possession of the property described hereunder in exercise of powers conferred
on him under Section 13(4) of the said Act r/w Rule 8 of the said Rules in the dates mentioned along-with the Borrowers
in particular and public in general are hereby cautioned not to deal with the properties and any dealings with the proper-
ties will be subject to the charge of Nido Home Finance Limited (formerly known as Edelweiss Housing Finance Limited.
For the amount specified therein with future interest, costs and charges from the respective dates.
Details of the Borrowers, Co-borrowers and Guarantors, Securities, Outstanding Dues, Demand Notice sent under Section
13(2) and Amount claimed thereunder and Date of Possession is given as under:

��
� ���� ������� ����	�

(formerly known as Edelweiss Housing Finance Limited)
Registered Office Situated At Tower 3, 5th Floor, Wing ‘B’, Kohinoor City Mall , Kohinoor City,
Kirol Road, Kurla (West), Mumbai – 400 070. Regional Office at: 4th Floor, Janaki Avenue, No1-11-220/15,
Brindavan Colony, Plot no 2, Begumpet, Hyderabad-500016

H O M E F I N A N C E

1. Name And Address Of The Borrower, Co Borrower Guarantor Loan Account No. And Loan Amount:_
REMALLA PICHAIAH (Borrower) REMALLA LAXMI (Co-borrower) H No.3-48, Chinthagurthi Raghunadhapalem,
Khammam - 507318 Khamman Telangana.
LAN No: L149SBIST000005332482 Loan agreement Date: 31-01-2024
Loan Amount: Rs.15,00,000/-(Rupees Fifteen Lakhs Only) Demand Notice Date : 13.11.2025, NPA Date: 04/11/2025
Amount Due in Rs.16,23,846.3/- (Rupees Sixteen Lakh Twenty Three Thousand Eight Hundred Forty Six and Three Paise
Only) due and payable as on 13/11/2025 together with further interest from 14/11/2025. .

Symbolic /Constructive Possession Date:- 05-08-2026
SCHEDULE OF THE PROPERTY: All that part and parcel of property bearing RCC Roof Ground Floor and AC Sheet Roof Area
bearing H.No.3-48 vide Assessment No.614, RCC Roof Ground Floor built up area (including Toiletį 396-86 Sq.feets, AC Shoot
Roof Area 126-59 Sq.feets out of 203-52 Sq.yards = 170-14 Sq.mts situated at Chintagurthi Grampanchayat and Revenue,
Raghunadhapalem Mandal, Khammam District which is within the limits of the following boundaries: East: Grampanchayat
Road, West: House of Gadadasu Venkanna, North: House of Renalia Venkanna, South: Grampanchayat Road
Place: TELANGANA Sd/- Authorized Officer
Date: 08.08.2026 FOR Nido Home Finance Limited (Formerly known as Edelweiss Housing Finance Limited)

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s)
that the below described movable assets(vehicles) hypothecated to the bank, the physical
possession of which has been taken by the Authorised Officer of State Bank of India, the bank
will be sold on “As is Where is”, “As is What is” and “Whatever there is” on 27-08-2026, for
recovery of Rs. 4,11,79,289/- (Rupees Four Crore Eleven Lakhs Seventy Nine Thousand
Two Hundred Eighty Nine only), together with interest at contractual rate as on 07-08-2026
plus cost and other incidental expenses/charges due to the secured creditor from M/s. Reddy
Enterprises, Address:D.No. 32-26/16/1, Vijay Lakshmi Nivas Matchavaram, Vijayawada,Andhra
Pradesh-520004. Proprietor: Smt. Modem Jayamma, Address-1: 10 Ramarao Colony,
Madanapally, Chittoor. Address-2 : D.No.3/1, Mallur (Village) & Post, Chinnamandem (Mandal),
Annamaiah (District),Andhra Pradesh-516214. Guarantor: Sri. Veeranjaneya Prasad Modem,
Address: Flat No.402, 4th floor, Apoorva Residency, Raghavendra Colony, Opp.RTO Office,
Kondapur, Hyderabad-500084.

STATE BANK OF INDIA

SALE NOTICE FOR SALE OF VEHICLES (NON-SARFAESI ACT SALE)

STATE BANK OF INDIA
Stressed Assets Recovery Branch (Code-05172)

2nd Floor, TSRTC Commuter Amenity Centre, Bus Terminal Complex, Koti,
Hyderabad-500095, T.S. E-Mail: sbi.05172@sbi.co.in

SHORT DESCRIPTION OF THE VEHICLES WITH KNOWN ENCUMBERANCES IF ANY,
TATA AUTO TIPPERS Vehicles used for door to door waste collection. Below are the details of
the vehicles Hypothecated.

1 AP39UE0505 TATA Ace Gold 1,00,000
2 AP39UE0510 TATA Ace Gold 1,20,000
3 AP39UE0514 TATA Ace Gold 1,20,000
4 AP39UE0515 TATA Ace Gold 1,05,000
5 AP39UE0520 TATA Ace Gold 95,000
6 AP39UE0562 TATA Ace Gold 1,20,000
7 AP39UE0581 TATA Ace Gold 1,20,000
8 AP39UE1968 TATA Ace Gold 1,20,000
9 AP39UE2896 TATA Ace Gold 95,000
10 AP39UE2897 TATA Ace Gold 1,15,000
11 AP39UE2898 TATA Ace Gold 1,10,000
12 AP39UE2900 TATA Ace Gold 1,20,000
13 AP39UE2901 TATA Ace Gold 1,05,000
14 AP39UE2903 TATA Ace Gold 1,05,000
15 AP39UE2904 TATA Ace Gold 1,20,000
16 AP39UE0428 TATA Ace Gold 1,10,000
17 AP39UE0431 TATA Ace Gold 1,15,000
18 AP39UE0434 TATA Ace Gold 1,10,000
19 AP39UE0442 TATA Ace Gold 1,05,000
20 AP39UE0449 TATA Ace Gold 1,05,000
21 AP39UE0463 TATA Ace Gold 90,000
22 AP39UE0464 TATA Ace Gold 1,10,000
23 AP39UE0467 TATA Ace Gold 1,10,000
24 AP39UE0474 TATA Ace Gold 1,05,000
25 AP39UE0476 TATA Ace Gold 1,00,000
26 AP39UE0479 TATA Ace Gold 1,15,000
27 AP39UE0482 TATA Ace Gold 1,10,000
28 AP39UE0494 TATA Ace Gold 1,15,000
29 AP39UE0495 TATA Ace Gold 1,05,000
30 AP39UE0497 TATA Ace Gold 1,00,000
31 AP39UE0499 TATA Ace Gold 1,20,000
32 AP39UE0451 TATA Ace Gold 85,000
33 AP39UE0478 TATA Ace Gold 90,000
34 AP39UE0480 TATA Ace Gold 80,000
35 AP39UE0483 TATA Ace Gold 80,000
36 AP39UE0485 TATA Ace Gold 80,000
37 AP39UE0491 TATA Ace Gold 90,000
38 AP39UE0492 TATA Ace Gold 87,000
39 AP39UE0493 TATA Ace Gold 90,000
40 AP39UE0501 TATA Ace Gold 90,000
41 AP39UE0504 TATA Ace Gold 85,000
42 AP39UE0512 TATA Ace Gold 90,000
43 AP39UE0422 TATA Ace Gold 1,05,000
44 AP39UE0439 TATA Ace Gold 1,10,000
45 AP39UE0441 TATA Ace Gold 1,00,000
46 AP39UE0443 TATA Ace Gold 1,05,000
47 AP39UE0445 TATA Ace Gold 1,00,000
48 AP39UE0447 TATA Ace Gold 80,000
49 AP39UE0460 TATA Ace Gold 98,000
50 AP39UE0473 TATA Ace Gold 80,000
51 AP39UE0487 TATA Ace Gold 75,000
52 AP39UE0489 TATA Ace Gold 97,000
53 AP39UE0490 TATA Ace Gold 1,05,000
54 AP39UE0508 TATA Ace Gold 1,00,000
55 AP39UE0523 TATA Ace Gold 1,10,000
56 AP39UE0552 TATA Ace Gold 1,05,000
57 AP39UE0553 TATA Ace Gold 1,05,000
58 AP39UE0557 TATA Ace Gold 80,000
59 AP39UE0559 TATA Ace Gold 1,05,000
60 AP39UE1045 TATA Ace Gold 75,000
61 AP39UE1046 TATA Ace Gold 1,05,000
62 AP39UE0554 TATA Ace Gold 70,000
63 AP39UE0560 TATA Ace Gold 87,000
64 AP39UE0475 TATA Ace Gold 87,000
65 AP39UE0424 TATA Ace Gold 90,000
66 AP39UE0435 TATA Ace Gold 85,000
67 AP39UE0446 TATA Ace Gold 1,05,000
68 AP39UE0453 TATA Ace Gold 97,000
69 AP39UE0454 TATA Ace Gold 95,000
70 AP39UE0458 TATA Ace Gold 1,05,000
71 AP39UE0461 TATA Ace Gold 95,000
72 AP39UE0472 TATA Ace Gold 96,000
73 AP39UE0481 TATA Ace Gold 95,000
74 AP39UE0486 TATA Ace Gold 1,05,000
75 AP39UE0488 TATA Ace Gold 95,000
76 AP39UE0498 TATA Ace Gold 70,000
77 AP39UE0500 TATA Ace Gold 1,07,000
78 AP39UE0509 TATA Ace Gold 97,000
79 AP39UE0561 TATA Ace Gold 1,05,000
80 AP39UE1969 TATA Ace Gold 1,03,000
81 AP39UE1971 TATA Ace Gold 1,05,000
82 AP39UE1972 TATA Ace Gold 1,00,000
83 AP39UE1975 TATA Ace Gold 1,05,000
84 AP39UE2902 TATA Ace Gold 1,05,000
85 AP39UE0506 TATA Ace Gold 90,000
86 AP39UE0433 TATA Ace Gold 70,000
87 AP39UE0521 TATA Ace Gold 75,000
88 AP39UE0426 TATA Ace Gold 1,10,000
89 AP39UE0429 TATA Ace Gold 1,05,000
90 AP39UE0430 TATA Ace Gold 1,05,000
91 AP39UE0432 TATA Ace Gold 1,05,000
92 AP39UE0430 TATA Ace Gold 1,05,000
93 AP39UE0503 TATA Ace Gold 90,000
94 AP39UE0507 TATA Ace Gold 90,000
95 AP39UE0511 TATA Ace Gold 75,000
96 AP39UE0516 TATA Ace Gold 90,000
97 AP39UE0517 TATA Ace Gold 75,000
98 AP39UE0522 TATA Ace Gold 1,10,000
99 AP39UE0524 TATA Ace Gold 75,000
100 AP39UE0525 TATA Ace Gold 1,10,000
101 AP39UE0526 TATA Ace Gold 1,10,000
102 AP39UE0527 TATA Ace Gold 95,000
103 AP39UE0528 TATA Ace Gold 1,05,000
104 AP39UE0530 TATA Ace Gold 1,05,000
105 AP39UE0532 TATA Ace Gold 1,05,000
106 AP39UE0533 TATA Ace Gold 75,000
107 AP39UE0534 TATA Ace Gold 1,05,000
108 AP39UE0535 TATA Ace Gold 1,05,000
109 AP39UE0536 TATA Ace Gold 1,10,000
110 AP39UE0537 TATA Ace Gold 1,10,000
111 AP39UE0538 TATA Ace Gold 1,10,000
112 AP39UE0539 TATA Ace Gold 1,05,000
113 AP39UE0540 TATA Ace Gold 1,10,000
114 AP39UE0541 TATA Ace Gold 1,10,000
115 AP39UE0542 TATA Ace Gold 1,05,000
116 AP39UE0543 TATA Ace Gold 1,05,000
117 AP39UE0544 TATA Ace Gold 1,10,000
118 AP39UE0546 TATA Ace Gold 1,10,000
119 AP39UE0547 TATA Ace Gold 1,05,000
120 AP39UE0548 TATA Ace Gold 1,10,000
121 AP39UE0550 TATA Ace Gold 1,05,000
122 AP39UE0551 TATA Ace Gold 1,05,000
123 AP39UE0541 TATA Ace Gold 1,05,000
124 AP39UE0556 TATA Ace Gold 1,05,000

TOTAL 1,23,91,000

S.No. Registration No. Vehicle Type/Model Reserve Price

Reserve Price: `̀̀̀̀1,23,91,000/-, EMD: `̀̀̀̀12,39,100/-, Bid Increment Amount `̀̀̀̀10,000/-
Auction Date: 27-08-2026, Auction Time : 10:00 AM to 3:00 PM

PROPERTY ID: SBIN78303110014
ENCUMBRANCES KNOWN TO THE BANK: NIL.

Note:All applicable taxes, RTO, insurance, transfer fee, registration charges, and any other
expenses related to the vehicle will be borne by the successful bidder.
The bidder must complete the transfer of ownership within 30 days from the payment
date. The bidder shall bear all costs associated with transportation, transfer of ownership
and vehicle insurance. The bank does not hold any liability for defects, damages or missing
parts, if any. The bank shall not responsible for any dues, fines, penalties, or any other
liabilities attached to the vehicle before or after the sale. In the event of cancellation of the
sale by any reason whatsoever, the bidder shall only be entitled to a refund of the bid
amount or any deposited amount without any interest, damages or compensation. (1) All
prospective bidders are requested to register themselves in the web portal URL: https://
baanknet.com on browser well before the auction date to participate in the e-auction of the above
property. (2) The interested bidders who require assistance in creating Login ID & Password,
uploading data, submitting Bid documents, Training/Demonstration, Terms & conditions on online
inter-se bidding etc., may visit the website https://baanknet.com (3) For detailed terms and
conditions of the sale, please refer to the link provided in website URL: https://baanknet.com
For further details please contact the following officials on any working day with prior
appointment before 5.00 pm. 1). Kalyani Rathod, Manager, Mobile No. 8331012107, 2). Ganji
Prasad, Chief Manager, Mobile No. 9866986725.
Date: 07-08-2026, Place: Hyderabad Sd/- Authorized Officer, State Bank of India, SARB-1, Hyd.

HYDERABAD | SATURDAY, 8 AUGUST 2026 B30
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